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S.No.114 - C.P. N0.156/2013— Pawan Kumar Shadija & Ors. Vs.
Akruti Trexim (P) Ltd. & Ors.

ORDER

Ld. FCA for the petitioner as also Ld. Counsel for the respondents are
present.

Ld. Counsel appearing for the respondent submitted that till date he did not
receive the reply. Petitioner is directed to serve a copy of the Contempt
Application to the respondent within two days and thereafter reply be filed
within two weeks with a copy in advance to the opposite party. Thereafter,

rejoinder may be filed within one week.

Both the parties are further directed to fully cooperate in the process of
valuation as ordered by this Tribunal and see that the process must be
concluded by the extended time i.e. by 14" March, 2018. Reminder may be
issued to the valuer for completion of the valuation process and other

pending applications can be listed on 14.03.2018.

List on 14.03.2018 for hearing of Contempt Application.
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(Jinan K.R.) (V.P. Singh)
Member (Judicial) Member (Judicial)




